ore. We must export value added products instead of exporting iron ore. At the same time, |
am not aware of any mafia as such. | think, this question should be addressed to the Mines
Ministry.

SHRI RAJEEV SHUKLA: Sir, exporting cannot be at a throwaway price.

SHRI TAPAN KUMAR SEN: Sir, the hon. Minister’s reply reflects the complacency. When
the record says that in 2009-10, the finished steel capacity was 59.69 million tones, the domestic
demand was 56.48 million tones. The margin is very thin. Our country is also exporting steel to
outside. If the export is also taken into account, | think, we are in shortage of steel. Hon.
Minister himself has assured that 120 million tones capacity would be reached by 2020. My
question to the hon. Minister is: If that is the vision of production by 2020, the input requirement
within the country, particularly the precious iron ore, will also go up. So, will the Minister
seriously consider to put an absolute ban on export of all kinds of iron ore... which the hon.
Minister himself just now told, are being sold at throwaway prices. So, | would like to know
whether that ‘selling at throwaway prices’ requires a ban and whether the Steel Minister is going
to take a serious step in that direction.

SHRI VIRBHADRA SINGH: Sir, so far as | am concerned, as a Minister of Steel, | have a
considered view that there should be a total ban on the export of irone-ores so as to meet the
domestic requirement of the country. But, of course, the Government does not function only
with one Ministry. | will impress upon the Government, upon the Prime Minister and upon the
Finance Minister also to consider the proposal for a total ban on export of iron-ores. But it can
be achieved through other methods also. It can be achieved by some taxation measures also to
discourage the export of iron-ores.

Import of raw sugar

*505. SHRI DHIRAJ PRASAD SAHU : Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the quantity of sugar imported in the financial year 2009-10;

(b) whether there is any problem in processing of raw imported sugar in the country,
especially in Jharkhand; and

(c) if so, the steps taken to sort out the matter and also to increase the availability of
sugar in the domestic market in order to control the soaring prices of sugar?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR) : (a) to (c) A statement is laid on the Table of the House.

Statement

(a)  As per report dated 07.04.2010 of the Department of Revenue, the quantity of the
custom cleared imported raw sugar and white/refined sugar in financial year 2009-10 (from
17.4.2009 to 31.3.2010) is 26.84 lac tons and 12.64 lac tons respectively.
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(b) and (c) Due to restrictions imposed in November, 2009 by the Government of Uttar
Pradesh on transportation and movement of imported raw sugar in the state, processing of
imported raw sugar was affected. However, the Government of Uttar Pradesh has since lifted
the restrictions in February, 2010. At present, no problem has been reported by the sugar
mills/refineries in processing of raw imported sugar from anywhere in the country. There is no
sugar mill/refinery in the State of Jharkhand. The Central Government has taken a slew of
measures to increase the availability of sugar in the domestic market and to control prices of

sugar as indicated in the given Statement-I.
Statement-/

Measures taken to increase availability of sugar and control sugar prices in
2008-09 and 2009~ 10 sugar seasons

. Allowed duty- free import of raw sugar under Advance Authorization Scheme by
sugar mills on ton-to-ton basis with effect form 17.02.2009 upto 30.09.2009.

. Allowed duty-free import of raw sugar by sugar mills under Open General License
with effect from 17.04.2009 and opened up to privet trade from 31.07.2009 for being
processed by domestic factories on job basis. Presently, this facility is in force upto
31.12.2010.

. Allowed duty-free import of white/refined sugar by STC/MMTC/PEC and NAFED
upto 1 million tons with effect from 17.04.2009 and opened up to other Central/State
Government agencies and private trade in addition to existing designated agencies
with effect from 31.07.2009. Presently, this facility is in force upto 31.12.2010 with out

any quantative cap.

. Levy obligation has been removed in respect of all imported raw sugar and
white/refined sugar. The white/refined sugar has been also allowed to be sold at the
discretion of the importing organizations, but sugar processed from imported raw

sugar is subject to accelerated releases.

. States have been requested to waive VAT on imported white/refined sugar so as to

make the imports competitive.

. The levy obligation on sugar factories has been enhanced from 10% to 20% of

production for 2009-10 sugar season only.

. Stockholding and turnover limits on sugar dealers were imposed vide notification
dated 12.03.2009. Further, Khandsari sugar has been brought under the ambit of
stockholding and turnover limit from 16.07.2009. Presently these limits are in force
upto 30.09.2010.
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. An order has been issued vide notification dated 22.08.2009 imposing stockholding
limit on large consumers of sugar who are using or consuming more than ten quintals
of sugar per month as a raw material for production or consumption or use,
stipulating that such bulk consumers shall not hold sugar stock exceeding fifteen
days of their requirement. The notification has come into effect from 19.09.2009. The
stockholding limit has been lowered to ten days, and the revised limit has come into
effect from 20.02.2010.

. Futures trading in sugar in domestic exchanges has been suspended w.e.f.
27th May 2009 to curb any possible speculative tendency. Currently, this is in force
upto September, 2010.
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B AT HAT ST BT ST BIw] FAITSTd & Ud 39 a8 H ARPR Bl AR F 9gd A ARIE1
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SHRI SHARAD PAWAR: | think, in the last Parliament Session, this issue was discussed. At
that time, the price of sugar in open wholesale market was something about Rs. 4,800 per

quintal. Two days back, the price, which we have collected from all over the country, was
somewhat near to Rs. 2,550 per quintal. So, it has come down from Rs. 4,800 per quintal to
Rs. 2,550 per quintal, plus excise duty. So, the trend is definitely going down.

DR. PRABHAKAR KORE: Mr. Chairman, Sir, in the reply, in the measures taken, it is
mentioned, “Allowed duty-free import” and “Levy obligation has been removed in respect of all
imported raw sugar..” Is it a fact that this is going to affect the sugar mills of our country? As per
the reply of the hon. Minister, next year, the production is going to be surplus. | would like to

know whether the sugar mills can pay the same price for cane which they are paying now. This is
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a very serious matter. Is the Government going to continue the same policy on import of sugar,
that is, without levy and duty-free import of sugar? Are you going to do this for the indigenous

sugar factories also?

SHRI SHARAD PAWAR: Till last year, there was a tax up to 60 per cent for import of sugar,
but when there was a shortage, there was a mismatch between demand and supply. When we
realized that we are not in a position to produce as per the requirements of the country, there
was no alternative but to import and resolve the problems of the consumers. So, for the sake of
providing incentive to imports, it is true that, we took this decision — ‘no duty on import’ this is
number one; ‘no levy’ this is number two and ‘no release mechanism’, this is number three.” So,
these three major concessions were given which are not available for domestic industries and
domestic producers. But that was the situation last year. As | said, today, the position is
altogether different. It is true that there is more production. Trend is, definitely, of more
production and prices are going down. We have to protect sugarcane farmers. If we have to
protect sugarcane farmers, definitely, the Government has to take a decision at an appropriate

time to keep a level-playing field for both of them.

St daT SR < TR, A S 7 S S97a 31 8, SHH SR B8l © [ B $eH WWER A
T DI R0 § A & {77 Sa1y 21 <ifeht oot ff i+t &1 318 99T ¥ 35 B0 fohell 21 399
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Rs.33/- and Rs.35/-. But, in some places, it is Rs.35/- also. But | recollect that in the

same House, in the last Session, an issue was raised that prices reached to Rs.49/- to
Rs.50/- per kilo. So, it has come down from Rs.50/- to Rs.35/-. That means, trend is,
definitely, indicating as to in which direction it is going. A question was also raised about
concessions. What concessions have been given? Duty-free import has been allowed.

..(Interruptions). .
o TR YT : Ul 15 BT fohall | <) fiyefct ol .. (raem). .
MR. CHAIRMAN: Please allow the question to be answered.

SHRI SHARAD PAWAR: Duty-free import has been allowed. And the total quantity which
has been imported — that figure has been given here — is somewhat near to 26.84 and 12.64
altogether. So, one will have to calculate, because at that time 60 per cent duty was there. So, it
will be : the quantity of sugar X 60 per cent duty. | have got the figures ready with me, but it is an

open secret. .. (Interruptions)...
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2 TR Yo : AR, 15 B9 | 50 DU T b &4 DR AU 3R O 50 B0 4 35 B9 A1
&P ST ST, AT A Pel AR gs 2 ..(FALM)...

MR. CHAIRMAN: Please allow the next question. .. (Interruptions)..

ot IRE YR : TR, 15 39 fhall § A 29 & &7 7 ...(FaEm)... [BaHT B S9@! SuS
P ST BT <=1 B, T B T MU 3R foar =1 T8} vy, <= & ST 50
Y el Th ST Fhd Bl ...(FILTH)...

MR. CHAIRMAN: Please, we are running out of precious time. ...(Interruptions)... Mr.
Punj, please. Please resume vyour place. ...(Interruptions)... Yes, Mr. Anbalagan.

...(Interruptions)... 3T SRT ARI BT W HaTe Y&+ QI ...(RAL)... AT SRT GIHRT DI 4T
HaTd YO S| ..(AaET)...

SHRI BALBIR PUNJ: Sir, it is the mills which are making money. ... (Interruptions)...
MR. CHAIRMAN: Please.

SHRI SHARAD PAWAR: Those who understand the sugarcane farming know this. You can
ask the hon. Members who are sitting by your side and who are in sugarcane plantation. Those
who are in sugarcane plantation never got this price in their lifetime. They know what price they
got last year. Nobody has seen that type of price. You can ask your own colleagues.
...(Interruptions). ..

MR. CHAIRMAN: | am afraid you are preventing the other Member from asking a
question. ...(Interruptions)... Mrs. Karat, please. ...(Interruptions)... No; no; please.
...(Interruptions)... Mr. Anbalagan, go ahead.

SHRI'S. ANBALAGAN: Mr. Chairman, Sir, ... (Interruptions)...

SHRIMATI BRINDA KARAT: Sir, what is this answer? Every input has gone up and he is
saying that kisans are getting very good price. ... (Interruptions)...

MR. CHAIRMAN: No; no; you had asked a question and it has been answered.
...(Interruptions ... Mr. Anbalagan, please go ahead.

SHRI S. ANBALAGAN: Sir, the Minister in his reply has said that various measures have
been suggested to increase the availability of sugar. Through you, Mr. Chairman, | would like to
know from the Minister whether these measures served the purpose and whether they are
adequate.

SHRI SHARAD PAWAR: Sir, if a proper price is provided to the sugarcane grower, he will
definitely take an interest in sugarcane plantation, and, if the ample plantation is there,
automatically the price will be maintained at a particular level. The reason | am saying why the
farmer is going more for sugarcane plantation is because he has got a good price for his
produce, and, | am sure, the prices will go down.

*506. [The questioner (Shri K.E. Esmail) was absent. ]

33





